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THE MINISTER OF PLANNING
{SHRI S. B. CHAVAN): (a) to (c). It
is the responsibility of the administartive
Ministry in charge of a Centrally Sponsor-
ed Scheme to check utilisation of funds
relcased by the Cenlre to the States, The
Planning Commission does not undertake
any verification of utilisation of funds on
is own, except 1o the cxtent necessury
when a specific programme is taken up
by it for evaluation through its Program-
me BEvaluation Organisation.

Development of Indian Forces in States to
maintain law and order

1622. SHRI B, V. DESAL Will the
Minister of HOME AFFAIRS be pleased

1o state:

(a) whether it is a lact that various
States during the months of December and
January utifised the Indian Forces 10 main-
tain law and order situalion in the States:

th) if so, how many States utilised the
services of Armyv (o maintain faw  and
arder;

(¢} i how many cases the utilisation
of services of Army is still continuing:

(d) what was the maximum period in
cuch State where the Army was used (0
muaintiain law and order siivation; and

{e) how many Army personnel were
Killed during the period when thev were
denuled to maintiain law and order in the
State?

THIE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS iSHRI
NIHAR RANJAN LASKAR): (u) 10 te).
The information j« being collected  and
will be laid on the 1able of the House.

Proposal to review orgatitsation of rural
planoing

1623, SHRI NAVIN RAVANI: Wily the
Minister of PLANNING be  pleased 1o

state:
(a) whether therc is any proposal (0 re-
view lhe organisation of Rural Planning

and Devclopment ip regard 1o city  im-
provement under the 20-Peint Programme;

and
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(b) if so, the details thereof?

THE MINISTER OF PLANNING
(SHR1 S.B. CHAVAN): (a) No, Sir.

ib) Does not arise.

l.oan sanctioned to Bihar Khadi and Vil
lage Industries Board

1624. SHR1 A. K. ROY: Will the Mi-
nister of INDUSTRY be pleased to state:

(1) whether Khadi and Village Industries
Commission has sanclioned any loan or
granis 1o the Bihar Khadi and Village In-
dustries Board: and

(b) if so. the details of the projects
proposed to be financed in Chotanagpur,
Santhalpargana and Singhbhum in Bihar?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI VIR-
BHADRA SINGH)}: (a) Khadi ang Vil-
lage Industrics Commission has disbursed
the following funds to the Bibar State and
Villuge Industries Board:

Rs. in lakhs

Year CGrant I.oan
1gi-ila . : . t1:la 150-09
1982-83 g 42 50 59

(Upto Sepirmber. 1;_,:::

=3 ——

{h) KVIC disburses funds 1o the Bihar
Khadi and Village industrics Board, which
has been set up by the blale Government.
The Board is implementing the Khadr and
Village Industries schemes in Chotanagpur,
Santhalpargana and Singhbhum in Bihar,

Appointment of candidates who passed Sec-
tion Officers Grade Examination, 1981 held
hy UPSC

1625. SHRI HIRALAL R. PARMAR:
Will the Minister of HOME AFFAIRS be
pleased to stale:

{a) the number of candidales who have
piassed the Section Officers Grade Exami-
nation 1981 held by UPSC and have not
been appoinled as Section Officers so far;
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{b) whether the appointment is made
according to seniority in the merit list issu-
ed by UPSC, if so, whether senior candi-
dates in the merit list have been ignored
and juniors appointed;

(c) if so, whether loss in pay caused to
scniors by delay in appointment will be
protected with reference to their juniors
pay,

(d) whether UPSC issues merit list with
reference to regular vacancies of SO of

CSS as on 1 July of the vear of the exami-
nation; and

(c¢) if so. why candidales arc not ap-
pointed simultancously and allocations
made by Department of Personnel und Ad-
ministartive Reforms are not honoured by
some Ministries?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{SHR|] P. VENKATASUBBAIAH: (u)
The UPSC  have recommended 125
candidates for inclusion in the Select List
of Section Officers on the basiy of the Li-
miled Departmental Competitive Exanu-
nation 1981, They are being appointed us
Scction Ofticers by the wvarious  cadre
authoriies,

(ht Since the Central Secretariat Swer-
vice is decentralised upto the level of Se-
clion Oflicer, allocations of the successful
candidites is made to the various cadres,
taking into consideration the vacuncy
position in each cadre This may some-
times result in a juntor candidate petiing
pramotion carlier than his senior in the
Centralised  list,

(¢t The rules do not permit protection
of pay in such cascs,

{4) The merit list is drawn up on the
basis of actual and anticipated vacancies
during the recruilment yeaf commencing
from the Ist July af the year of the
examanation,

(e) It is not always possible to appoiat
all candidates  amultancously, because
the Sclect List is intended for eaisting and
anticipated vacancics.
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“Serving of Indian Soft Shelled
Turtles in Hotels”

1626. SHRI R. P. GAEKWAD: Wilt
the PRIME MINISTER be pleased to

stutc;

(a) whether Indian soft shelled tur-
tles are being served as dishes in hotels
in the capital, thereby causing damage to
the species of wildlife: and

(b) if so, the steps taken in this re~
gard?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRT DIGVIJAY SINH): (a) No such
case hus come 10 notice.

th} Does not arise,

Supply of Bujaj to Defence personnel

1627. SHRY F.H. MOHSIN: Will the
Minister of  INDUSTRY be pleased to
state:

{u) whether the Bajay Scooter manu-
factarers have recently reduced the num-
ber of scooters annually supplied to the
Canleen Stores Department (1) for sale
1o army officers registered with that De-
partment; if so, by how much and reasony
therefor:

th) whether Defence  Services person-
nel, who had  registered for a Bajaj
Scooter with the CSD(I) as far back as
1974, huve been asked 1o wait for another
four years or so;

(c) whether in view of the hardships
which these Defence personnel have to
face at various inhospituble stations of
posting, Government would persuade not
only the Buajuj Scooler manufacturers but
others also to raise the quota for Delence
personnel for being being  sold through
the CSD¢1) and take this into conside-
ration while sanctioning their future pro-
grammees {or expansion; and

(dy if not, the reasons therefor?





